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No. 976(2)/POCDC-V-1-14-1(ka)-16-2014 

Dated Lucknow, fitly 18, 2014 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India. the Governor is

Pleased to order the publication of the following English translation of the Uttar Pradesh Sarvajanik 

Bhoo-Grihadi (Apradhikrit Adhyasiyon Ki Bedakhali) (Sanshodhan) Adhiniyam, 2014 (Uttar Pradesh

Adhiniyam SanIchya 15 of 2014) as passed by the Uttar Pradesh Legislature and assented to by the Governor on 

July 18,2014. 

 PRADESH PUBLIC PREMISES (EVICTION OF UNAUTHORISED 

OCCUPANTS) (AMENDMENT) ACT. 2014 

(UP. Act no. 15 of 2014) 

[As passed by the 'Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Public Premises (Eviction of Unauthorised 

Occupants) Act. 1972. 

IT IS HEREBY enacted in the Sixty-fifth Year of the Republic of India as follows :- 

I. This Act may be called the Uttar Pradesh Public Premises (Eviction of 

Unauthorised Occupants) (Amendment) Act, 2014. 

2. In section 2 of the Uttar Pradesh Public Premises (Eviction of Unauthorised 

Occupants) Act, 1972, in clause (e) after sub-clause (iv) the following sub-clause shall 

be  amely :— 

"(v) on any immovable property belonging to Wa

Short title 

Amendment of 
section 2 of UP. 

ACI no.22 of 1972 
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STATEMENT OF OBJECTS AND REASON

Section 54 of the Waqf Act, 1995 (Act no..43 of 1995) provides for preventing of

encroachments on Waqf proPenies: but the process therefor is complicated and time taking due to which 

removal of unauthorised occupation on Waqf properties has become ineffective., It has, therefor, been 

decided to amend section 2 of the Uttar Pradesh.Public Premises (Eviction of Unauthorised Occupants) 

.Act. 1972 to include the immovable property belonging to Waqf in the definition of public premises. 

The Uttar Pradesh Public Premises ,(Eviction of Unauthorised Occupants) (Amendment) Bill,. 

2014 is introduced accordingly. 

S. B. SR9GH, 

.Prarizukh Sachiv.
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